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Order dated: 2240362006

Heard Mr. C.Mohapatra, ILd. Counsel
appearing for the Applicant , Mr. S.B.Jena,
1Id. Additional Standing Counsel for the Union
of India and Mr. A.N.Routray, 1d. additional

Govte. Alvocate representing the 3state of

- arissa. By filing a memarandum dated 21.03.20086,

the Counsel for the Applicant has prayed to
withdraw this case filed under Section 19 of
the Administrative Tribunals Act, 1935. The
text of the memo dated 21,.,03.2006 reads as
under:

"the Applicant had filed the above
meéntioned challenging the non-
consideration of his case for promo-
tion. The Resporndents in their
Counter had submitted that the name .
of the Applicant had already heen
forwarded for promotione. So the
Applicant seeks to withdraw the

~application as the relief sought
for by the Applicant has already
been granted to him."

Since the Applicant wishes to withdraw

this case, permission is hereby granted

and, as a consequence, this 0O.A.¥o. 1419/03
stands dismissed being withdrawn.

Send copies of this order to the
Applicant and to the Respondents. Free copies

of this order ve also given to the Id. Counsels

apnearing for both the p% %\B& ‘
o

Member (Judicial)




